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dent to defray the charges which
will eome in course of payment
during the yeéar ending the 31st day
of March, 1975, in respect of ‘other
Expenditure of the Ministry of Fin-
ance’.”

DeManp No, 58—InpusTriEs

“That a Supplementary sum not
exceeding Rs. 8.55,53,000 on Capita:
Account be granted to the President
to defray the charges w~hich will
come in course of payment during
the year ending the 31st day of
March, 1975, 1in respect of ‘Indus-
tries’.”

Demanp No 65—PowER SCHEMES

“That a Supplementary sum not
exceeding Rs. 7,90,00,000 on Capital
Account be granted to the President
to defray the charges which will
come in course of payment during
the year ending the 31st day of
March, 1975, in respect of ‘Power
Schemes'.”

Demanp No. 70—~MiNisTRY oF PETRO-
LEUM AND CHEMICALS

“That a Supplementary sum not
exceeding Rs, 58,60,00,000 on Capital
Account be granted to the President
to defray the charges which will
come in course of payment dunng
the yea? ending the 3lst dav of
March, 1975, 1n respeet of ‘Mirusiry
of Petroleum and Chemicals’.”

Demanp No, 76—PorTs,
ANDp SarPrRING

LicuTROUSTS

“That a Supplementary sum not
exceeding Rs. 1.8500,000 on Re-
venue Account and not exceeding
Rs, 18,75,00,000 on Capital Account
be granted to the President fo
defray the charges which will come
In course of payment during the
Year ending the 31st day of March,
1975, in  respect of ‘Ports, Light-
houses and Shipping'.”

L
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Demanp No. 78—~DEPARTMENT OF STEEL

“That a Supplementary sum not
exceeding Re. 57,00,00,000 nn Capitst
Account be granted to the President
to defray the charges Wwhich will
come mn course of payment during
the year ending the 3lst day of
March 1975. in respect of ‘Depart-
ment of Steel'.”

15.0 hrs.

APPROPRIATION (NO, 3) BILL, 1974

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K.
R. GANESH). Sir, 1 beg to move for
leave to introduce a Bill to authori§e
payment and appropriation of certain
further sums from and out of the
Consolidateq Fund of India for the
services of the financial year 1974-75.

MR. DEPUTY SPEAKER: The ques-
tion is:

#That leave be granted to iniro-
duce a Bill to authorise payment and
appropriation of certain further
gums from and out of the Conso-
hdated Fund of India for the se:'—
vices of the financial “vear 1974-75.

The motion was adooted.

*
SHRI K R. GANESH- Sir. 1 intro-

duce of the Bill.
s

Sir, 1 beg to*move:

authorise pay-

L Bill to
“That the jon of certain

ment and appropriat!
further sums from and o.ut (og tte
Consolidated Fund of India Zof the
services of the financial year 1974-75,

pe taken into consideration ”

ettt

*Published In Gazette of India Ex traordinary, Fart II, section 2,

¢ N '

lotroduceq with the recommendation of the President. ...

dated
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MR. DEPUTY-SPEAKER: There are
a number of Members who have given
notice that they would like to speak in
the third reading—Mr. Madhu Limaye,
Mr. 8. M. Banerjee, Mr XK. Surya-
narayana and Mr, B, N, Reddy. 1
would request them to conclude their
submigsions in 5 minutes each,

st aq femy (xi®T) : SINEE
AET, § TAY TEH T IJSTAT ATEAT
£ fir qorm, g mar gad oY s
oy § wgt & Ag wETIrar §, T qsAy
& sarfat & @ &7, forawr agr &y
o wT o g & 0 g
g a7 & fF o ¥ @Y e wfa
fraewr g *1 faaifer am §, o
firrzer & 418 ®% ¥ ®% 50 &v47 WA
ot & w9 & far It & 1 gATRW
N s e & qamE,
ghar & G adey w1 s fear O
AT qqE@y 77 f o aw oF feaee
¥ 8 50 wwAT W wAY A A @
a% ux fagre= o1t g g stk gfamr
¥ wge T 9T whAT & W W
umifer dvede & wrd aqe
wrar fie ar WY qen qwt gw A%
ferwrd witf gawr wifez grr | g8
AT 7Y AT F §FT ¥ R 19 qwear
=t g fira §, mraw sl & ofQ
% FONY § W AT v w Y v
& 9fw s wY faay o @ weferd
G4 T AT AT & age fpar v &)
fre® wrr WY W & FwTafen
HEWA FT GATH BT AT, FAWWA ®
W & g8 & wgr a7 fe ghaor
T qorx & JF @d=A & forr 77
ww sifaa) & afedi ¥ w7y e ara w4l
T Y g1 | &7 AT WhY TRy &
wrar g $F 3w g §, Iger g
Ardram AR T ! arah gawr
% weng for | nw § W §
we Ay ¥ W F AT W Ay
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€ § waife Tg sroaY vl % wrRAr
g a1 Al A et i
Wil WiiNT | X9 AR F Y AATET WA
wE wwar B wmT & ewr wwré
AT E )

ga—fagrz, wew wiv gt ot
Fzreny WY 72l &3 §—aT7 &t AT
@ § 1 W g & ow we fedlew
¥ W el feis w732 ¥ foma
fedy wfavAT werw ET §, I
ux waeg 3w fr gady felas &
gt AR §, Ry &, q2r &
¥ wfafafa g, swaaismr @ Eolxexs
P §Y AT-XAE WIAT qF WA ¥
o e oY 43 &, @ g A—fr ar
fa®r ¥ =Y Ry wAE & Aqew §, WY
W& o\ §, ITFET OF NTHT gy 4,
TE WY AN S A AwAt @ @,
HfeT 3% Y vl A ag &
g T % UF w3 wrawal ¥, AL
foft v ¥——37) faeg frremray
T w AT & 990 feAv mw A
waRd F ST AW AT @G § ITH! EA
qgwr & ¥ ot wewy fed oy & an
Y sEuwtw Arqaw & oRET
fecary w4 &, 0 fw wifaql 2,
Iq 9T 99T gfew Era aey wer &7
% AE § AT Wi Auqar feark
AT & AT W F7ET TTHTT WY 99 9T
arear A8 wifgy 7 owror fagre A
FOFTT—TW fram o g« amy &1 01
oy —fr seRy A v 2,
arug dw O § A fiee 3T
foimwie fear v & 1 3@
st ar v fifery wr e s @,
ot ¥ wiwdyr vy qr JEl SR
{fwﬁﬁﬁumv&so%u’fﬂ‘ﬁ
wern & forad S g nfedrry faaas
w Y & w7 ¥ are feg W § W
T wifskvy folmuite g
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£ 1 T qeve & dfw wr wete
ey oy wr § 1 fagre o wvar
& ¥ w7 oft § Afew Sww 4N W
¥ g wrd e ey ¥ [ A
o X % oqwer o fraf oY ¥

AT g ¥ !

F#r ® qH W T 6 v A qaUeTY
waatr § a1 ergady T & ot &
WY ¥ § ow ava wrawy e sl
@t | o ¥ ¥ F1 | oy @R
7 @ @ faw fafreT @
IaeT AT T W )
WG—gurt wow o Ees &
famme T ] AT W A, TEVE
TR AT R Y AR arefy A qEy g
T5AT 47 fE e dW g 9%
wrdr § we I Wy fn wrry & fag
wry § 1 &% o s e W & fag
ay § Hfew e ¥ T A A
ad & frewrdy w1 agEfgand ¥,
wex & fod fis whwsows o ot 99-
AT iR wrel & A0 ¥ WA CF
sfafafy garer ot 73 1 & ff T
Wity a7 wgd & fog ww W@
¥ v v weros H3- { swwwy)
g wy &Y el § i saw fag @
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& ¥ g, % AEE o vy ¥
#ard 9 oF 7 afrae & ofer
N gk ww-fan ¥ ewfer
3 9T | AR A1 Sk wweT oy @
e mrw WAy § FdewAE W
¥ I et afpn fear fedt Wik
gfcer & vl fordlt & 1 Gr el
HIIHY QEAAT FATT ¥ wY A fAA
STar §, 19 MW A% fray wgrog
7RI A Far A, T B gAg
&f6x o7 gAY veaEAd o 0w
T T § SR SHE W A A
waf v § vafs n9F a9 woeT 2y
a7 ofeae 91 1 AF Tm ¥ oA
et e OF og® o Frwfor s,
TS TR ¥ MU 7@ smree W
o ¥ | a1 W S s sy
T, FHTE § GEEAT X X Sy
Wit @ ®NfF g5 3 ¥ Tw 7 fm
fora® grg & Toreee 5 & ag TR
F 1 fomd gra & Troree § ag SEwr
#E IT { TR FT

THA—IAT AET AT AT T Wy
wae W A faemr & 1w T
9T & o1y o @I AW o wours &
Ty ¥ ¥ ow o § Ry f el
WA El A v w
T & v ag v & ?

From C ¥ V Rao, Indian ofl Head
Office Bombay to Dr Nadkarm

I

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D K.
BOROOAH) He is already Managing
Director

oft Ay frd 7T @ @ g
oA ST A et W an
A T ¥ YA A wET | ¢

e faar & .
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MR. DRPUIY-SPEAKER: Shri B. N.
[t ar, forsra] Reddy, do not take more t'hnn 5to6

Kinematic viscosity at 100 CS
Max from present=80 CS Max”.

wrqEY @ Swl W e ¥ §
I gord frir arag 80 ¥ 9o druw
X T 91 a1 7EY, 5 100 $Y wyay ?
s R wy sofremar T @¥E?
W T ¥ feT 8o 9T wifrw s,
weer fm & )

&P & s W § e gadl wy
WY 99 HTo THo AT 100 HYo THe
MA|E L ag agw & dwivw
wiwr §, o W & gwmr fifed
1T fae wie o ferws & ¥ @ E,
oY A AWTE TE H N W Y Y
T E

ot Yewrr wewr ;W Afad

MR. DEPUTY-SPEAKER: You give
it to the Minister.

W oAy fed - S wwEw 8-
HYITESS 3 ¥ TH TIF F AT Woar
¢ | va oY g@T A8 sErafiy ?
o sh w1 oEAfy 2 R & Y e
FIH KA § 99 F 97 & T /Y
WEBT FH KA AAFT AW FU )

ot fwTR Ao EER AT A 7

sag fod e @ @
& GBS &1 T A TIWI BT OFEA A
quz waAT & {57 gae wE amady
A X 7 S AHT F] TF IIE A
FwE T §, W W I ¥ Ay wy
dir A e g T s el
FHT A1 g7 A fowdt A w1 @
T 3l fer fEre 9@ W@
WeAT HY WL W 7 SIT A 4% WY AT
AT AYWAT FL |

minutes,

*SHRI B. N, REQD¥ (Niryalguda):
Mr. Deputy Speaker, I could not
understand the logic or ’the purpose
behind this supplementary demands
for grants. As a result of the Gov-
ernment’s policies our country’s eco-
nomy has been ruined to a large ex-
tent. The economic and fAnancial
policies of the Government of India
are a complete failure. For what pur-
pose the Government are asking for
more moniey? This money i8 not being
spent for the welfare of the people
and country. According to the Fourth
Five Year Plan a 5 per cent rise in
the growth rate was expectel! but now
they are expecting only 2 per cent
rise. According to the documents sup-
plied by the Parliament Research unit
itself they have stated: “After a
modest increase by 1.7 per cent in
1971-72 the growth rate of the economy
registered an absolute decline by 1.7
per cent in 1972-73” ‘Therefore, the
Government themselves have admitted
that there is a decline in the growth
rate.

Therefore, it is very clear that the
Government’s economic policies have
not dohe any good to the people and
country. Only the other day the
Minister had made a statement that
they are now thinking of mporting
food stuffs into the country. The
policy of depending on imports to feed
the people is misleading. I want to
say that this is a dangerous po’icy on .
the part of the Government of India
Recently an American Senator had
also said that the capacity of imports
from the United States is reduced
Our domestic grain production is to
the extent of 30 lakh tons. For pub-
lic distribution the goverhment are
relying on imports to the extent of
50 lakh tons, The Government's policy
had reduced the couniry to such an
extent thut"we have ts +ely more on

b e " " it

*The original speech was delivered in Telugu.
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ixaparts for feeding the pegple of India
This is a very dangerous policy and
shameful policy. To guote the Parlia-
ment Research Unit: “The average
index of industrial production (base
1960-100) for the period ddanuary—
October, 1973 at 196.4 shows an abso-
lute decline of 1.2 per cent over the
corresponding period of 1872”. The
American Senator has said recently
that our summer kharif crop will also
be short of the target. The food policy
of the Government of India is a total
failure and the import of food grains
for the people of India wil]l not solve
the problem.

Advance figures for cement, alu-
minium and other industry have also
shown an absolute decline over a
corresponding last year.

I blame the Government fully for
the present situation in India. They
are not adopting radical measures for
solving the economic crisis but con-
tinue only conservative, out-moded
policies. They are carried away by
the Janded and monopolistic gentry
with the result we have to import food
stuffs to feed the people of India, I
want to warn the Government of India
that they are playing with the lives of
50 crores of people of India by not
providing them with the minimum es-
sentials Iitke food. The Government’s
economic policies have brought us to
the brink of severe crisis. There does
not seem to be any hope for the peo-
pPle from thiy inflation. Therefore
even now I would urge upon the Gov-
ernment to adopt radical measures to
solve the economic crisis in India.

Recently the Government started the
system of dehoarding; I fee] that this
so-called dehoarding is 4 political
stunt to fool the public.

_ Lastly T would like to mention one
Instance in this context, about Andhra
Pradesh where police raj is gomg on
under Mr. Vangal Rao. A sub-inspec-
tor of police issued a notice to the
¢ an of a Panchayat Samiti ask-
ing him not to move among the people
because he will be arrested I am

» B R
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exhibiting this notice on the floor of
this House. Thig is not the wonly
instance in Andhra Pradesh but so
many other police irregularities and
mal-practices are gomng on there.
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No progress has so far been made
in the Vizag Stee] Plant although it
was inaugurated by the Prime Minister
in 1971. This should be expedited.
In the same way the construction of
B. B. Nagar-Nadigudi railway line
has not been taken up although it was.
maugurated in 1871. I am thankful
for the opportunity given to me.

SHRI S. M. BANERJEE (Kanpur):
Mr. Deputy-Speaker, Sir, I shall con-
fine myself to three or four points.

First of all, I would request my hon.
friend, Shri Ganesh, to kindly inform
the House as to what has happened
to the second ang third instalments of
dearness allowance which has already
become not only due but overdue to
about 22 lakhs of Central Government
employees. The first instalment of
dearnesg allowance was announced
from 1st April, 1974. Another instal-
ment was due from 1st June, 1874.
No announcement has yet been made.
50 per cent of that amount has already
been deposited in the name of Com-
pulsory Deposit. The third instalment
has also become due to the Central
Government employees from 1st
August, 1974. 1 would only reguest
the hon. Minister to kindly let us
know why a solemn promise which
was made in this House and outside
also by the hon. Finance Minister, Mr.
Chavan, has not been respected. How
is it that the matter is being delayed.

I am told that the Government of
India is likely to change the D.A.
formula. The Government has miser-
ably failed to hold the price line, has
miserably failed to give two square
meals a day to the people, has miser-
ably failed in the sphere of education
and in the sphere of all things. The
teachers are starving; the teachers are
demonstrating; the people are selling
their children for Rs, 5 or Rs. 6, for

nun
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a bucket of rice. Who is responsible
for this state of affairs? We are told
that they were going to convert this
country into a welfare State. Un.
fortunately, it is becoming a farewell
State. I do not know what is going
4o happen.

Are they really going to change the
D.A. formula or have another wage
Ireeze? The formula which was given
by the Pay Commission, although we
differed from it, gave automatic in-
crease in D.A. after the index had
reached a particular point. They are
now going to change it because they
are unable to control the prices. They
know that in one year, they will have
to give four instalments of D.A.

Secondly, what has happened to
those Government employees, the
Audit employees, the P & T emplo-
yees, the Income-tax employees,
whose services have been terminated
or who are facing suspension for tak-
ing part in the 10th May Railway
strike. This was in sympathy with
the railway employees.  When this
matter was raised by Mr. Vajpayee
and many of us, the hon. Minister,
‘Mr. Chavan, assured us that he would
take up the matter with the Comptrol-
ler and Auditor General and will see
that the Audit employees are rein-
stated and their recognition is not
withdrawn. Today, in QGwalior, in
Shillong and in other places, the P&T
<employees, the Income-tax employees,
are all waiting. They have not been
reinstated. I would request the hon.
Minister to let us know what has
happened to them. How can we pos-
sibly take up the case with the Comp-
troller and Auditor General?

He does not come under Finance....

MR. DEPUTY-SPEAKER: Please
iry to conclude....

SHRI S. M. BANERJEE: Please give
me some more time, Sir. The others
were gien more time.

s
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MR. DEPUTY-SPEAKER: The othety
are not so experienced as you are.
That is why, I was a little lenient to
them. 1 would like to say this be.
cause I see others standing. Let us
understahd what is the nature of the
debate at the stage of Appropriation
Bill. We have discusseq the Demands.
We have drawn attention to the vari-
ous aspects of the economy. At the
stage of Appropriation Bill, if mem-
bers have any specific points....

SHRI S. M. BANERJEE. 1 have, Sir.

MR. DEPUTY-SPEAKER: 1 am not
talking about you I see the hon. lady
member also standing. 1 am talking
about the procedure. If members have
any specific points, they write in ad-
vance to the Chair and indicate the
points that #hey want {o raise. If you
just want to convert this into a gene-
ral debate, then it becemes difficult.
I would request the members not to
treat this as a general debate. I am
saying this in particular to Mr
Suryanarayana. He has sent a notice,
but he has not indicated any points at
all that he wanis to raise,

SHRI S. M. BANERJEE: For the
last three days we had been speaking
on musappropriation. Now we want to
speak on Appropriation.

MR. DEPUTY-SPEAKER: What
are you misappropnating in the last
three days?

SHRI S. M. BANERIJEE: Sir, I was
talking about the Provident Fund em-
ployees throughout the country I
was unanimously decided by the Board
that they should be given a particular
wage and it was also okayed by the
Labour Mimister. But, unfortunately,
the Finance Minister comes in the way-
The employees of Provident Fund are
going on strike on 17th or 18th of this
month. ! would recuest the Finance
Minster to let us know why he is
stand in the way, They say that it
has been sent to the Repercusions
Committee. After all, they are not to
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be paid from the Consolidated Fund;
they have their separate funds which
are overflowing.

I now come to another point, In
response to the direction given by hon.
Speaker, the Agriculture Minister has
made a statement today regarding the
unprecedented price rise and scarcity
of foodgrains and other essential com-
modities, 1 am not going to read the
whole statement, I will quote only a
few lines. He has said:

“The main reason for the rise in
prices could be attributed to the
highly inflationary situation prevail-
ing in the economv coupled with the
decline 1n the production of food-
graing in the preceding years. In
this situation, the procurement price
of foodgrains also had to be fixed at
a substantially higher level to pro-
vide necessary incentive for produc-
tion .. ."

Then he has said:

“A psychology of shortage had
developed in the country, where in
the expectation of a further rise in
prices there ha:. been holding of
stocks at all levels.”

He says that a psychology of shortage
had developed. Now whaut 158 the price
ol sugar in the open market? What 1s
the price of rice? What 1s the price
of wheat? I would like 1o say that it
1s a cruel joke to say that a psychology
of shortage has been created. In Cal-
cutta, statutory rationing has complete-
ly broken down. Al! the persons who
were waiting for riee have been given
a slip thai, when rice is available, it
will be given. People wanted rice, but
they have come home with a slip. The

entire rationing system has broken
down,

1 would request the Agriculture
Minister, Shri Subramaniam, to read
the statement and tell me whether he
is convineed. l.et him go to the market
and see what is happening. This Gov-
ernment has become shameless,

BHADRA 18, 1888 (SAKA)
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shameproof. I have seen ‘waterproof’,
but now I am surprised to see ‘shame-
proof’ also. They have absolutely no
shame. They say that a psychology of
shortage has been created. But what
1s the position? Nothing is available
in the maket. In Calcutta, as I said,
the entire rationing system has broken
down. People have come back with

slips. Can they feed their starving
children with slips?
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Then I come to Delhi police. What
happened yesterday in Delhi? I have
a photograph, The Delhi Police beat
up the students and teachers in IIT.
They were beaten up mercilessly. ...

MR. DEPUTY-SPEAKER: What has
that to do with the Appropriation Bill?

SHRI S. M. BANERJEE: We are
sanctioning something.

MR. DEPUTY-SPEAKER: But there
should be some relevance.

SHRI S. M. BANERJEE: We are san-
clioning something for the CRP,

MR. DEPUTY-SPEAKER: This is an
Appropriation Bill. These are nol
General Demands or the Demands of
the Home Ministry.

SHRI S. M. BANERJEE: Police come
under the Home Ministry.

MR. DEPUTY-SPEAKER: You are
making it a general debate.

SHRI SHYAMANANDAN MISHRA
(Begusarai): This is a general debate.
Studenis were beaten, teachers were
beaten in Delhi but no probe has been
ordered. What has happened? The
Home Minister, Shri Rain Niwas Mir-
dha is sitting here, What is Mr. Uma
Shankar Dikshit doing? Let the Home
Minister make a statement why the
studeris have been beaten. What is
happening in the country? What is
happening in Delhi. I would request
the hon. Minister, Mr. Uma Shankar
Dikshit who is busy otherwise in the
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Rajya Sabha, to come here, and make
a statement in the House on why the

students have been beaten. He must
take action against the Police.

MR. DEPUTY-SPEAKER: Mr. K
Suryanarayana.

You kindly follow that there are

only one or two specific points. This
1s not a general debate.
*SHRI K. SURYANARAYANA:

{Eluru)}: Mr. Deputy Speaker the Cen-
tral Government are giving lakhs and
crores of rupees to the State Govern-
ment for the augmentation of agricul-
#ural production for the supply of fer-
tilizers and for giving needy help to
the agriculturists. The Central Gov-
ernment also give opportunity for
both the Congress and Opposition
members to discuss this aspect and to
see today that money allotted by the
Central Government to the State Gov-
ernmentg is spent properly and correct-
ly. I want to say that the wmoney
which is being allotted by the Central
Government 1s not bemng spent cor-
rectly and economically by the State
Governments. 1 feel that if only the
banks also utilise their money proper-
ly this food problem would never
had arisen., We are now axpect-
ing today because the ryots and
agrieulturists are doing their duty by
producing foodgramns. I feel that a
better deal should be given to the agri-
cullurists to do their work properly.

MR. DEPUTY-SPEAKER: That is
point No. 1. Now, please come to
point No. 2.

*SHRI K. SURYANARAYANA: 1
want to request the Government that
they should encourage and give all
assistance necessary for the agricultu-
rists to increase food production. The
Government should see the financlal
conditions of the agriculturists and
improve their position.
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Take the ¢ase of Andhra Pradesh the
agriculturists in Andhra Pradesh are
very badly hit by the lack of finances
for power, electricity and fertilizers. I
am sorry to note that Central Govern-
ment is not in a position to help them
financially. I feel that this lot of the
agriculturists should improve. It is
the duty of the Central Government to
give full encouragement to the agri-
culturists of Andhrar Pradesh. This
year the Andhra Pradesh Government
have given 6 lakhg tons of food grains
to the Central Government but com-
pared with the financial assistance
given to the other State Governments
the Central Government have given
only u meagre share in finance to the
Andhira State Government.

We are all aware about the separatist

agitation in Andhra Pradesh. I want
that just as Government have compen-
sated others here also the vichm of
this agitation should be sufficiently
compensated. The Central Govern-
ment <hould fake all measures to im-
prove food production in Andhra Pra-
desh. There have been <ome Com-
mittees on land :eform: for this pur-
pose, In fact there are no dearth of
Commuttees, The Central Govern-
ment should give all help and encourge-
ment to the agriculiuricts to increase
food production 1n the country I
have already written three letters to
K. R Ganesh on this subject of finan-
cial assistance.

MR. DEPUTY-SPEAKER: If you
have written three letters, Mr. Ganesh
would reply to you.

SHRI K. SURYANARAYANA:
The State Bank of India in my State
has given a loan of Rs. 4 lakhs to 2
Dharma Sansthan, This amount could
have been easily divided and givenl
to 400 families at Rs. 1000 to each
family. Every time, they reply to me
that according to the Bank's informa-
tion, it has been properly utilised.

“The Original speech was delivered

in Telugu.
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1 am not guestioming the bank giving
the loan but 1 am questioning how it
is utilised, whether it is used for in-
creasing production or for any other
purpose, whether they have not wasted
the funds. That is the point. That
is my humble request to Mr. Ganesh.
You please enquire into all these
things. Please set these things right.
The tarmer will grow more food and
will increase more production. They
did sacrifice; they will sacrifice; they
are sacrificing for the country,

MR. DEPUTY-SPEAKER: Shri Se-
zhiyan, only points please.

SHRI SEZHIYAN (Kumbakonam).
Sir, I will confine myself to the
specific point of lowering of economic
standards in the country. resulting in
various schemes like sons of the soil,
employment for loca}l people, etc. The
other day Mr. Sathe made a reference
to this point. I agree this state of
affairs 1s not a happy one. He said
he condemned Shiv Sena and I appre-
ciate the spint with which he made
that statement.

MR. DEPUTY-SPEAKER' Ifow does
it come here under the Appropriation
Bill?

SHRI SEZHIYAN: I can invite his
attention to the Circular No. ELP/
U. T./74-75/1473 of the Directorate
of Industries. Sachivalaya Annexe,
Bombay, 32, dated 25th March, 1974.
They have seni this one to the estab-
lishments of Maharashtra. They have
stated.

It was therefore felt that endea-
vour should be made to recruit local
persons upto 80 per cenl in non-
managerial posts and upto 50 per-
cent in the managerial category.

MR. DEPUTY-SPEAKER: How much
money is being provided to this item?
How does it arise?

SHRl SEZHIYAN: Allotments for
industria] development are there.
What I say is, there are cases of gene-
¥al trends in.this direction and the
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case is not of Tamilnadu only. It is
in Maharashtra also. Then it saya:

Keeping in view the large edu-
cational facilities available in the
State it should not be difficult to get
suitarle candidates from within the
State to man the posts upto the
above percentages.

They have called unon the undertak-
ings to employ local persoms. ‘They
say percentage of employment of
local peeple should be not less than
50. They have to give an undertak-
ing that the same will be followed in
respect of future recruitment, I am
quote one more thing. Thisisfrom
the State of Karnataka. This is a
circular dated 20th September, 1970.

MR. DEPUTY-SPEAKER' How does
it arise now?

SHRI SEZHIYAN: This also states
that only local residents from the em-
ployment exchange area will come,
This is also in Bihar, in West Bengal,
etc.

MR. DEPUTY-SPEAKER: What can
Mr. Ganesh do about these things?

SHR! SEZHIYAN: When the dis-
cussion takes place we should know
these things, why this is done, and take
suitable action. That 1s all I want to
submut.

SHRI VASANT SATHE: We must
condemn such things wherever they
take place,

MR. DEPUTY-SPEAKER: The lady
1s very insistent; I am always afraid
of ladies! Shrimat: Lakshmikantham-
ma.

SHRIMATI T. LAKSHMIKANTHA-
MA (Khammam): The past few days
have been very anxious days for the
people of Andhra The wounds were
just healing when suddenly they heard
the shocking thing. There were two
statements, One was the statermnent of
the Chief Minister saymng that there
will be no Deputy Chief Minister.
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MR. DEPUTY-SPEAKER: How does
that come here?

SHRIMATI T. LAKSHMIKAN-
THAMMA: Mr. K. D. Malaviya is sup-
posed to have gaid in Vizag about
growing crops on the land acquired for
steel plant, to cultivators in Andhra. I
would like to advise Mr. Malaviya
that Andhras know better how to
grow crops. He need not go and advise
them. Is the Vizag steel plant going to
be thrown in the Bay of Bengal, 1s the
yuestion the Andhra people are asking.
So many things and so many editorials
are being written 1n the newspapers
about what Mr. K. D. Malaviya sald.
The Vizag steel plant was recommen-
ded by Anglo-American consortium.
They said Vizag is the best place for
the fifth steel plant. There was a big
agitation and some young lives were
lost and Government decided to set up
m three places. How they stall it for
15 years. The report says this. He
has not said, but 1t comes to that. This
steel plant wil] not materialise for a
long time. So, 1s it only for this steel
plant they ‘do not have money. So, I
would lke the Central Government
should come forward

One more point. The hon. Minister
some time back made a statement on
the Floor of the House that in every
house they cannot have more than 10
tolas of gold. Sir, this has created
confusion in every household. I wasa
staunch supporter of gold control . ..
(Interruptigns). This kind of control
is bad and he should clarify his posi-
tion.

SHRI P. G. MAVALANKAR
(Ahmedabad): Mr  Deputy-Speaker,
Sir, 1 will make four points in two
minutes. My first point is about
Tarapur Atomic Power Station. I
said about it 1n some detail a few days
ago but I now find that the power
station has been closed yet another
time, and it will remain so for eight
days with the result that Maharashtra
and Gujarat particularly are facing
power-cuts, Therefore, this power
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station at Tarapur needs thorough
probe into its technicalities so as td
avoid power stoppage again and again.

My second point is about Narmada.
1 know that the) matter is now before
the Tribunal. But I want this matter
1o be got expedited. For the last
two years we have been waiting for
the Prime Minister's award. Unfor-
tunately, it never came! My sugges-
tion is, let the Tribunal go into the
matter quickly so that Government of
India may be able to get better food
production from Gujarat in the years
ahead, and may be Gujarat is able to
send foodgrains to Other States.

Thirdly, the relationsfiip between
Police and the general public needs to
be looked into more carefully and
urgently. I find of late in many parts
of the country police are functioning
in such a way that sometime they are
right in using force but at other times
they are not, They need to be train-
ed at what stage to use force and at
what stage they should be persuasive.
Police should be the guide and helper
of those who are oppresseid. But one
sees on the other hand that there i3
unnecessarily bad-blood and bitterness
developing. I would request the Gov-
crnment of India to take some con-
crete steps in regard to better relation-
ship between Policey and community
at large.

Finally, as regards corruption 0
steel there is so much of talk not only
in the general public but also on the
Floor of the House, 1 was told reeentl‘.i
how some kipd of allotment of steel IS
made. It is done in such a way that
although a particular item is available,
for instance, in Ahmedabad the dealers
are asked lo take stocks from Bomb?Y-
When they go to Bombay, the time
limit is only two-three weeks. with-
in {hat titme limit, they cannot gel it
Then, they have to surrender ih®
quota. When they surrender the quots
then, whatever is available in Bombﬂ:
or elsewhere fs given over tlu'ouss
the black market. This is what ;n
happening. I would request that -
order to eliminate corruption, G°
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ernment should urgently look into the
question of controls and regulations.
If Government were to keep only
minmmum controls and do away with
all the unnecessary controls, I am sure
1t will automatically lead to a proper,
a more sensible and a more healthy
chimate 1n  the economy and mn the
distribution of essential materials
for the community,

THE MINISTER OF STATE 1IN
THE MINISTRY OF FINANCE
(SHRI K. R. GANESH): Mr. Deputy-
Speuker, Sir, I shall confine 1nyself
tu sume very speafic points raised
whkich ielate to the Apmopaaten
Bill, which is before the House.
Sir, Shr1 Madhu Limaye referred to
some on-money being paid in Punjab
and Haryana by some agencies of
UP. Government. On checking up,

it has been found that this matter
has been taken up with the State
Governments by the Food Mimstry
and each permit is being checked.

because it was found that some persons
are charging as much as Rs. 195 per
quintal, though the statutory ceiling
price, which has been fixed, is Rs. 150
per quintal. ‘The other problem that
he rersed wag about shortages etc.
Sir, the House has discussed the flood
situation and reports and complants
about starvation deaths only the other
day. Sir, today, the Minister ot
Agriculture has laid a statement on
the Tadle of the House regarding the
general question of shorlages and the
price spiral. About Nephtha, my scnior
colleague had very extensively replied
to him the other day guring the course
of the general debate,

Sir, the other specific point 1s ahout
th ang 8th instalments of D.A., for
the Central Government employees,
which have fallen due on the Ist June
and 1st July. I ecan only say that this
matter is ynder consideration and is
receiving the attention of the Gov-
ernment.

Sir, as you will agree with me, on
certain other general points which
have been raised, they would have to
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be brought to the notice of the “finis-
ters concerned. I have prepared my-
self on the specific points for which
they gave notice.

1898 (SAKA)

The only thing which I would like
to clarify is in regard the question
raised by the hon. lady Member. 1
do not know why she is dumping on
me the statement in regarg to the ceil-
ing ot ten tolas of gold. I have not
mude any statement about this,
restriction to ten tolas of gold. We
have answered a number of guestions
in this House in regard to this. The
position is, a proposal of this nature
has been received by the Finance
Ministry This 1s being discussed;
this is heing processed. 1 can assure
her that I have made no such state-
ment, that there will be a ceiling in
regard to the possession of gold. But,
a proposal has been received which
is under examination and processing
by the Mmistry.

SHRI S. M. BANERJEE: Sir, has
he finished?
MR. DEPUTY-SPEAKER: He has

finished.

SHRI S. M. BANERJEE: Sir, he has
not said anything about D.A,

SHRI K. R. GANESH: 1 have said
that the question in regard to the
7th and 8th instalments of D.A. due,
is under consideration.

SHRI B. N. REDDY: Sir, I have
given a note.

MR. DEPUTY-SPEAKER: 1 have
pessed this on to the Minister. He

will look into it.
Now. the guestion is:

“That the Bill to authorise pay-
ment and appropriation of certain
furiher sums from and out of the
Consohdated Fund of India for the
services of the financial year 1974~
75, be taken into consideration.”

The motion was adopied,



Connnuance of
President’s Rule in

Gujarat (Res)
MR DEPUTY-SPEAKER Now,
we will take up clauge by clause
consideration

The question 1s

That Clauses 2, 3 the Schedule
Clause 1 the Enacting Formula and
the Title stand part of the Bill

The motion was adopted
Clauses 2, 3 the Schedule, Clause 1

the Enacting Formula and the Title
were added to the Bill

SHRI K R GANESH I beg to
move
The motion was adopted
MR DEPUTY-SPEAKER The
guestion 1s
Taat the Bill be passed
The motion was aedopted
1555 hrs
STATUTORY RESOLUTION RE
CONTINUANCE IN FORCE OI' THL
PRESIDENT S PRUOCLAMATION

IN RESPECT OF GUJARAT

MR. DEPUTY-SPEAKER We take
up the next i1tem star ding in the name
of Shr1 Uma Shankar Dikshit I du
not see him here I have 3lso no 1n-
formation whether anybody 5
deputising for him

SHRI 8 M BANERJEE (Kanpur)
On a point of order If tne hon Mims-
ter Shnn Wirdha has just informed
you by sending in a shp lke what
Shri Sathe did in regard to his motion,
I request you not to take notice of it
This morming, when some papers
were {o be laid shri Dikshit was not
here I do not know why he 15 avoid-
ing this House I have great regard
for him I really want to gee him
Why shoild he not be present here”?
Let him come and move the Resolu-
tion
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Continuance 0f 100
President’s Rule in
Gujarat (Rew)
MR DEPUTY-SPEAKER It you
have any particular demre to see Shri
Dikshit 1t 1s your personal business

SHRI S M BANERJEE He ghould
be i1n the House

MR DEPUTY-SPEAKER 1 am con-
cerned with the business of the House
As far as I am concerned any other
Minister can deputise for him The
only thing I mentioned was that J
did not see any letter—Now a letter
has been sent to me Through some
kind of oversi;ght 1t had not reached
me in time Anyway Shri Mirdha can
wove the Resolution

SHRI P G MAVALANKAR (Ab-
medabad) We are asked to scnd our
notices and motions 1 time

MR DEPUUTY-SPEAKER These
are very unusual times

SHRI P G MAVALANKAR Is
there one rule for the Treasury Ben-
ches and another for the Opposition’

SHRI SEZHIY AN (kumbakonam)
I have sent a letter to rai-e s point
of a general nature

MR DEPUTY-SPEAKER In 1egard
tc this 1tem 1 have received ‘coms
kind of a letter trom Shri Seshiyan
He wants to raise some point 1 think
it 1s a minor point We might as well
allow him now

SHRI K § CHAVDA (Patan) Re-

garding what”

MR DEPUTY-SPEAKER I will It
you know I do not know what kimd
of point 1t 1« Are you gomng i) ehut
some information?

I think we will dispose it of before
the Mimister starts

SHRI SEZHIYAN 1 thank you for
giving this opportunity to ruwsc a point
This affects the general nature of
constrtutional and financial authorlity
of this House We are now gowng 1o



